BEFORE THE ADJUDICATING AUTHORITY

(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH

AHMEDABAD

C. P (I B) No. 116/9/NCLT/AHM/2018 -

' Coram Hon ble Mr HARIHAR PRAKASH CHATURVEDI MEMBER JUDICIAL

' ATTENDANCE CUM-ORDER ‘SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 25.06.2018

Name of the_Company; - Ashish Rice Mill._ '
- - B V/s. -
Anil Life Science Ltd.

‘Section of the Companies Act: Section 9 of the Insolvenc_ and Bankruptc

Code
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Advocate Mrs Natasha Shah is present for Operatlonal Creditor/ Petitioner.

Advocate Mr. Arjun J osh1 for M/s. Nanavati Assoc1ates 1s present for Corporate

- Debtor/ Respondent

' Advocate Mr. AI]UII J osh1 proposed to ﬁled a pur51s expressmg no objectlon for
B adm1ss1on for the present petition under the IB Code. From Venﬁcatlon of the record

it seems that Vakalatnama from the Corporate Debtor/Respondent 1S yet not filed.

Therefore, such pursis cannot be accepted due to want of proper authentlcatlon from

the Company The corporate debtor company is directed to remain present through '

its Officer with necessary Board Resolutlon for authonsmg M/s Nanavatr

' 'Assoc1ates to represent the present matter and offer its comments on permlssmn of

the petition.

~ List the matter on 16.7.2018.

"HARIHAR PRAKASH CHATURVEDI
: . MEMBER JUDICIAL -
Dated this the 25th day of June, 2018. ' '




